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O R D E R 
(Through Virtual Mode) 

29.07.2020: Mr. Manish Jha, learned counsel representing the Appellants 

submits that in respect of the same impugned order Company Appeal (AT) 

(Insolvency) No. 299 of 2020 is pending consideration before this Appellate 

Tribunal, in which the impugned order has been stayed. 

 Keeping the aforesaid fact in view let notice be issued upon Respondents.  

Requisites alongwith process fee, email address and phone numbers of 

Respondents be provided by the Appellant within three days.   

 At this stage, Mr. Sandeep S. Ladaa, Advocate waived and accepted notice on 

behalf of Respondent No. 1.  Mr. Vaijayant Paliwal, Advocate waived and accepted 

notice on behalf of Respondent No. 3.  Mr. Bishwajit Dubey, Advocate waived and 

accepted notice on behalf of Respondent No. 8. No further notice needs to be issued 

on them.  Respondents appearing today may file their reply affidavit within 15 days.  

Rejoinder, if any, may be filed by the Appellants within 15 days thereof. 

 Let notice be issued in both the appeals on rest of the Respondents.  

Appellant to provide mobile Nos./e-mail address of rest of the Respondents.  Notice 

be issued through e-mail or any other available mode.  Requisites along with 

process fee be filed within three days 
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 Let these appeals be listed alongwith the connected appeals Company Appeal 

(AT) (Insolvency) No. 299 of 2020 and Company Appeal (AT) (Insolvency) No. 467 of 

2020 ‘for admission (after notice)’ on 8th September, 2020.    

Learned counsels appearing in the connected appeals be intimated of the date 

of hearing with direction to complete the pleadings. 

Interim direction as per interlocutory order dated 19th February, 2020 passed 

in Company Appeal (AT) (Insolvency) No. 299 of 2020. 
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